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emoval dated 30-12-1999 passed by the disciplinary 

and the order date/ 10-7-192 of the appellate 

and had declared the applicant as entitled Of 

uential benefits of quashing the punishment 

the counter affidavit in this case was filed 

997 and no rejoinder affidavit has  been  filed 

and the learned counsel for the applicant has 

hosen to remain present, we do not consider 

nt of hearing and take up the contempt petition, 

ye heard learned counsel for tne Opposite 

perused the pleadings on record. 

p. Parties have filed counter reply in which 

mentioned that after the order was received 

Par ti es they had sought the opi ni on of seni or 

Eastern Railway, Calcutta who opined for 

dal Leave Petition ( 5LP) 	This  matter was 

ssed in the Railway Board in consultation 

gal Adviser who disagreed with the recornmendat.. 

ing the 5LP and the Opp, Parties decided to 

he order passed by the Tribunal in the oA. 

implementing the order is for this reason 

ntenti anal according to the 4op. Par ti es. 

p. Parties have claimed inthe counter reply 

plicant has been given all the benefits of 

togetherwith all consequential benefits which 

f payment of ris.1,18,941/- towards oher arrears 

towards arrear of kirtit. The payment of 

link bonus is .3149 claimed to have been 
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nt and submitted refusal for a ppearing  in the 

nati on, 

nder affidavit has been filed and hence the 

e by the Lipp. Parties  is taken as proved. 

herefore, clear tha t the order of the Tribunal 

lied with, The delay has been suitably 

e contem pt petition i s, therefore, dismissed 

ssued are dischar ged. 
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